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ORISSA ACGT X OF 1952

THE ORISSA MAINTENANCE OF PUBLIC ORDER ( AMENDMENT )
ACT, 1952

s

- [ Received the assent of the Governor on the 19th April 1952, first published
in an extraordinary issue of the Orissa Gazette, dated the 26th
April 1952 ]

AN AOT FURTHER TO AMEND THE ORISSA MAINTENANCE OF PUBLIO
ORDER ACT, 1950

WHEREAS it is expedient to amend the Orissa
Maintenance of Public Order Act, 1950, in the gf";;';gchx
manner hereinafter appearing ; . :

Tt is hereby enacted as follows :—

Short title 1. (1) This Act may be called the Orissa Main-

and com-

o encoment. tenance of Public Order (Amendment) Act, 1952.
(2) Tt shall come into force at once.

paudeoa) 9. In the title and preamble to the Orissa S
and Maintenance of Public Order Act, 1950 (hereinafter Orissa Aot X
g'.“mble' referred to as the said Act), the following words °f 1980 .
rissa Act . : b it
Qrisse oo shall be omitted, namely :— sae
« imposition of collective fines, control of
meetings and processions, imposition of censorship
requisition and acquisition of property, and ”. SR

:f“;::}g’::’;* 3. For sub-section (4) of section 1 of the said Act,
O e hop ' the following sub-section shall be substituted,

% (4) Tt shall cease to have effect after the first
day of October 1952 and section 5 of the Orissa
General Clauses Act, 1937, shall apply upon theOrissa Ast
expiry of this Act as if it had been then repealed by ° 1"
an Orissa Act.”
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